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The 31° August 2016

NO. F.NO.S.-6/MWR/EST.-01/2014-4720—In exercise of the powers conferred Under
proviso to Article 309 of the Constitution of India, the Governor of Bihar is hereby pleased to make
the following Rules to regulate the service conditions of clerical cadre of the Minor Water Resources
Department(Works Department):-

Short title, extent and commencement.—
(1) These Rules may be called the Minor Water Resources Department (Works

1.

2.

2
3)

Department) Clerical Cadre (Recruitment and Service Conditions) Rules, 2016.
It will extend to the whole of the State of Bihar.
It will come into force at once.

Definitions- In these Rules Unless or otherwise requires in the Context :-

@
(i)

(iii)
(iv)

v)
(vi)

"Department"” means Minor Water Resources Department. Government of Bihar
"Cadre” means all Such Clerical Cadres of the Minor Water Resources
Department (Work Department) which are of general work nature and
unification of which is essential in the interest of work. Under this cadre, the
post of correspondence clerk/lower division clerk/clerk/Routine clerk/ Revenue
clerk/ typist cum clerk/typist will be called the Lower Division Clerk which will
be the posts of basic category under this cadre.

"Commission" means the Bihar Staff Selection Commission;

"Appointing Authority” means the chief engineer (planning+Monitoring+
underground) Minor Water resources Department Patna or, any other officer not
below the rank of Chief Engineer of Minor Water resources department;

" Fixed date" means the date of coming into force of this rules.
"Member" means persons appointed in the cadre and all such persons appointed
prior to coming into force of these rules as mentioned in sub Rule (ii) of Rule 2
are included;

(vil) "Appointment on compassionate ground' means appointment on compassionate

ground of one of the dependents of government servants died during service
period according to the relevant circulars/ instructions.
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3. Structure of Cadre.—The cadre- structure of the Clerical Cadre will be as follows:-

Serial No. Name of Categories Level
1 2 3
(a) Lower Divisional Clerk Basic Category
(b) Upper Divisional Clerk First Promotion Level
(c) Head Clerk Second Promotion Level
(d) Office Superintendent Third Promotion Level

Note:- (Note) The present hierarchy of the post of lower Division clerk, upper
division Clerk, Head clerk and office superintendent shall continue till
superannution of promoted employee. Pay and allowances of employees

at defferent levels of this cadre in confirmity with the pay scale
determined by the state govt. from time to time.

4.  Cadre strength.—cadre strength shall be such as may be determined by minor water
resources department. from time to time.

5. Recruitment:-

(1)  85% posts of Lower Divisional Clerk shall be filled up by way of direct
recruitment through the Commission and 15% posts shall be filled up by
way of promotion amongst eligible Group-Demployees having qualifications
of appointment to the post of Lower Division Clerk on the basis of seniority.
Out of 85% of posts of direct recruitment, 10% posts shall be reserved for the
appointment on compassionate ground.

(2) Al recruitments (except appointment on compassionate ground) shall be
made in the category of Lower Divisional Clerk on the recommendation of
the Commission.

(3)  The appointing authority shall calculate the vacancies on the basis of its
position as on 1* April of every year and shall send the requisition to the
Commission by 30™April of that year.

4) The Commission shall advertise the vacancies and shall recommend the
names of candidates to the appointing authorities in order of merit after
selecting successful candidates on the basis of the Competitive Examination.
The merit-list will remain valid for one year from the date of receipt of
recommendation in the department.

(5) The appointing authority shall appoint the candidates on probation for two
years after due scrutiny.

6. Qualification.—The minimum educational qualification shall be intermediate or its
equivalent together with the knowledge of computer operation and computer typing.

7. Age Limit.—The minimum age-limit for appointment shall be 18 years and the
maximum age-limit shall be the same as may be determined by the State Government (General
Administration Department), from time to time.

8. Reservation.—It shall be necessary to comply the provisions of reservation/roster in
the recruitment and promotion notified by the State Government, from time to time.

9. Recruitment by Promotion:-

Q) The appointing authority shall prepare the seniority list of eligible Group-D

employees for the recruitment to the posts of Lower Division Clerk.

) Promotion in the clerical cadre shall be given on the recommendation of

the Departmental Promotion Committee in accordance with the seniority.

10. Probation.—Every recruitment on probation shall be made for two years and it may
be extended by the appointing authority, for one year under special circumstances if the probation
period is not satisfactory. Such extension of Period shall be given only when there is
chance to improvement in probationer in the opinion of the appointing authority. If the service is
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not found satisfactory even during the extended period, the service of the concerned
employee shall be terminated without any notice or show cause.
11. Departmental Examination:-
(1) The Departmental Examination shall be conducted by the Board of Revenue.
(2) There shall be two papers for Departmental Examination and it shall be
necessary to obtain 40% marks in each paper to pass the examination.
Paper-1—Service Rules.—Bihar Service Code, Pension Rules, Law relating to seniority
and promotion, Drafting and Noting.

paper-2—Financial Rules.—Treasury Code, Financial Rules, Practice and Procedure,

Board Miscellaneous Rules, General Provident Fund Rules, Travelling allowances, Insurance Rules.

Nature & Syllabus of Departmental Examination shall be same, as may be determined, from
time to time, by the government.

12. Confirmation.—Service of the employee on probation shall be confirmed after
satisfactory completion of probation period and after Passing the Examination of Hindi Noting
Drafting and Computer Efficiency Test.

13. Seniority.—The inter—se senioirty of the members of the cadre shall be in accordance
with their merit positions as determined by the Commission but the inter-se seniority of the
employees appointed prior to coming into force of these Rules shall be determined, after merger of
the cadres mentioned in Sub Rule (ii) of Rule 2 of these Rules as per the date of their appointments.
If the date of appointment is same, the employee having earlier date of birth shall be treated as
senior.

Provided that the person appointed on compassionate ground in a
recruitment year shall be junior to the persons who have been appointed on the basis
of the Competitive Examination or by way of promotion in the concerned recruitment
year.

Provided further that the person appointed by way of promotion in a
recruitment year shall be senior to the persons appointed by The Competitive
Examination in the concerned recruitment year.

14. Promotion:-

(1) The promotion from basic category to higher category shall be given on the
completion of 'Kalawadhi' as determined by the General Administration
Department, from time to time, on passing of the Departmental Examination and
on the recommendation of the Departmental Promotion Commitee.

(2) Departmental Promotion Committee shall be constituted according to the
following:-

(A)  Chief engineer (Planning+Monitoring+underground) - Chairman

Minor Water resources department Patna.

(B)  Superintending Engineer, nominated by the Minor - Member
Water Resources Department
(C)  An officer of the scheduled castes/ tribes nominated - Member
by the, Chairman.
(D)  Section officer of field establishment in the department - Member
Secretary

15. Level of the Cadre:-

(1) Cadre shall be of state Level. Maximum Period of Posting as LDC/ UDC/ Clerk/
Head Clerk Office Superintendent under a division, circle and a zone shall be
generaly for 3 (three) years, 6 (six) year and 9 (nine) years respectively.

(2) The chief engineer of concerned zone shall be competent to make transfer and
posting of employees under his zone as per Necessity.

(3) The Engineer -in- Chief may make Transfer/ Posting from one zone to another
zone
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16. Residue Matters.—With respect to such matters which are not specially covered by
these Rules, the members of the Cadre shall be governed by the rules, regulations or orders
applicable to the officers/employees of appropriate level of the Government.

17. Removal of difficulties—The Department , after consultation with the General
Administration Department and the Law Department, may issue such general or special directions,
from time to time, which may be necessary for removal of difficulties coming in the implementation
of any of the provisions of these Rules.

18. Interpretation.—Where any doubt arises with respect to Interpretation of any provision
of these Rules, the matter shall be determined by the Department after consultation with the Law
Department and the General Administration Department and its decision shall be final.

19. Repeals and Savings:-

(D) All resolutions and instructions issued earlier with respect to this cadre are
hereby repealed.

(2) Notwithstanding such repeal, any work done or any action taken in
exercise of powers conferred by such resolutions and instructions shall be
deemed to be done or taken under these Rules, as if, these Rules were in
force on the date on which such work was done or actions was taken.

By order of the Governor of Bihar,
TRIPURARI SHARAN,
Principal Secretary.

srefteren, AT qSumed,
fIgR, 9e1 gRT yaIfea va gfsal
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